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Applécants. - MC" ¢ A Mmew un Mg eila

Resrfnd“arvts-.=~ U e 0 f o ey,

.-.-_--a.u-;..
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oS @ 26.9.2008 Heard Mr .M.Chanda, learned counsel
fonﬂ‘b R : | for the applicant.
g;}j}gov‘m“d-c«iﬂ I ¢ Issue notice on the respondents to
fO‘.pquQ] :{“t{éér?o?i v show cause as to why th& application shall
vid: yﬁ}jE'-“““ o r not be admitted, returnably by three weeks
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rthe record. List the case on 28.11.2003 for

’28. 10. 2003

List the case on 28.10.2003 before
; Division Bench alongwith 0.A.215 of 2003

for admissione. n

iy

Member

J—

Vice-Chairman

Heard Mr .M.Chanda, learned counsel

for the applicant.

The application is admitted, call for

v ordere.

e T e

Pendency of this application shall,

not deter the respondents

¢

from considering:

the case of the applicantfor repatriation !

\/\/\/’ =

to the parent department.

M\}M@»ﬂ

Member

2

Vice~=-Chairman
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20.2.2004
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93,2004

18.12.2003

,OA’ZZ%hgu

' Heard Mr. M. Chanda, learned

counsel for the applicant.

List on 28.1.2004 for orders.

"‘-

\v ﬁember (A)

"ﬂﬂeard Mr.M.Chanda, learned coun-
sel for the applicant and alsO Mr.B.C

pathak, learned Addl.C.G.s.C. for the
respondents.

List the Case on 9.3.2004 for
hearing. ‘ :

In the meanwhile, frespondents
may gG through the Office Memorandum
N0.2/29/91-Estt.(Pay IX), dated
5.1.199& issued by the D.D.P.T.,

~which is on the subject *Deputation

within ‘India® and then decide on the‘
Q.A. . o

Copy of the order may be served
upon thd@ learned Addl.C.G.S.C. for

~ the respondents.

)CDY’ Member

Heard learned couhsel for the

.« parties.,

The application is disposed of

for the reasons recorded in separate

-

sheets, No order as to costs.
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o o A. 215/2003-

,l Srl D111p Kumar Borah
s/o Late Bogiram Borah .
P.0: Dagaon, Dist: Nagaon (Assam). . .

.- Versus -
1. The Unlon ‘'of India

\;"_ -~ Ministry of Communlcatlon, Dak Bhawan
Ve e Sansad Marg, New Delh1 - 110 001.

2. The Director General (Estt )
Deptt. of Posts, India, Dak’ Bhawan
sansad Marg, New Delhi —fllO 00l.

3. The Secretary. NDeptt. of Telecommunications
New Delhi-110 001l. :

4. The Chief Post Master General .
; N. E. Postal Circle, shlllong -793 00?

5. The Chief Engineer (ClVll)
~ Deptt.of Posts, qouth East Zone
Bangalore.

6. The Superlntendent anfﬁeér (C1V11)'
Postal civil Circlé, Yogayog Bhaban
C R Avenue, Kolkata—700 012.

7 The Pxecutlve Englneer
. Postal Civil: D1v151on,,R .N.Compound ‘
. Shillong-793 001. 3‘ . e e

0.A.218/2003:

1. Sri sanjib Kr. Maitra
§/o: Byomkesh Maitra
f‘o/o Qtr.No. 248(A),vWest Fotanagar

P.0O: Maligaon, Guwahatl—l], Dlst Kamrup (Assam)

¢ ,;:v . . L) .
- Versus - . P IR

1. The Union of Indla

Y Through the Secretary. - Deptt. of Posts. Govt.

CENTRAL ADMINIQTRATIVF TRIBUNAL, GUWAHATI BENCH.

Orlglnal Appllcatlon Nos. 215, ?18, 219, 221 & 222 of ?003.

“ Date of order : This,. the 9th Day of March, 2004.

H
?
j SR THE HON BLF c=HRI K.V, PRAHLADAN, ADMINISTRATIVE MEMBER.
+ ° .

. .Applicant.

of India

regpondents.

. Appllcant.

.Through the gecretary; Deptte of Posts, Govt.of India

‘Ministry of Communication, Dak Bhawan
sansad Marg, New Delhl - 110 001.
L . ,,L
2. .The Director General (Fstt )
. Deptt. of Posts, tndia, Dak Bhaban
".Sansad Marg, New Delhl'— 110 001.
e R I .
3;=The Secretary, Deptt.‘of Telecommunlcatlon
_quw De1h1 - 110 001. o
: e

4 oThe : Chlef Post Master: eneral
.Assam Clrcle, Guwahatla}f

Contd./?



5.

‘The Chief Engineer (Civil) "=
Deptt. of Posts, South East Zone, Bangalore.

The Superintendent Engineer (Civil)
Postal Civil Circle, Yogayog Bhaban, 36
C.R.Avenue, Kolkata = 700 012.

7. The Executive Englneer

Postal Civil Division, 1st Floor Amnity Block

Guwahati-1. « « « « Respondents.
0.A.219/2003:

Sri Harmohan Das

1.

'S/o Late Kaliram Das
‘R/0: Noonmati, P.O: Noonmati

'¢D1st Kamrup, Assam,v i = - +« « . Applicant. ‘o

- Versus -

_3The Unlon of Ind1a=7“ ‘ ;
‘Through the Secretary, ‘Deptt.: of Posts

P [T I

Govt.of India, Mlnlstry of Communication

_?Dak Bhaban, Sansad Marg New De1h1 110001,

4."
Assam Circle, Meghaoot'Bhaban, Guwahati. . . Respondents.

The Dlrector General (Fstt ).
Deptt. of Posts, Indla ‘Dak Bhaban
Sansad Marg, New Delh1 110007 .

The Secretary, Deptt. of Telecommunlcatlon
New Delhi-110001.

The Chief Post Master General

l‘.

' Sansad Marg, New Délhi-

' New Delhi - 110 001.

0.A.221/2003:

Md.Newajuddin Laskar
R/o: Vill: Dhanipur, P.0O: Sonaimukh

Dist: Cachar, Assam. L : « + o JApplicant.

- Versus -

The Union of Indla

Through the qecretary, Deppt of Posts, Govt.of Indla
Ministry of Communication, Dak Bhaban

Sansad Marg, New Delhi - 110 001.

The Director General (Estt.)
Deptt.of Posts, Ind;a. Dak: Bhawan

The Secretary, Deptt.- Commﬁnication

’ The Chief Post Master General
"~ Assam Circle, Guwahatl.

The Chief Engineer (C1v1l)
Deptt. of Posts, South East Zone, Bangalore.

'The Superintendent - anlneer(C1v1l)
Postal Civil Circle, Yogayog Bhaban, 36

C.R. Avenue, Kolkata - 700 012,

« « « Contd./2



7. The Execuytive anlneer
- Postal Civil D1v151on, lst Floor Amnity Block
Guwahati-1. S e « « o Respondents.
O.A;222/2003:
1.'Md Anwar Hussain
, S/o Late Abdul Aziz o
R/o Vill: Helcha, P.O: Naligaon
Dist: Barpeta, Assam. o "« « « o Applicant.
"'VerSus - : NG
1. The Unlon of India. .-,
Through the Secretary, Deptt of Posts
Govt.of India, Ministry'of. Communlcatjon
Dak Bhaban, Sansad Marg:: - :
. New Delhi-110001. i
2. The Director General (EStt.)
Deptt.of Posts, India. Dak Bhawan
Sansad Marg, New Delhi - 110 001.
3. The Secretary,Department of Telecommunlcatlon,
New Delhi - 110 001.
4. The Chief Post Master General,
Assam Circle, Guwahati.
5. The Chief Engineer?(civil),
Dept. of Posts, South East Zone, Bangalore. '
6{ The Superintendent anlneer (Civil), Postal Civil
“ . Circle, Yogayog Bhaban,A36, C.R. Avenue,
Kolkata - 700 012.
v _ i
7. The Executive Englneer,\ . :

Postal Civil Division, -
Ist Floor Amnity Block, '
Guwahati - 1. . ; _ "« « . Respondents. i

By Advocates Mr. M. Chanda, Mrs. S. Seal, Ms. B, Seal in all

the O A.s- for the appllcants”

Mr. g “Patha Addl‘
Respon en

6.8ic. in 0.a. NG.215/2003 for .the
ts an Mr. A Deb. :Roy,” Sr. C.G.S.C. 'in O.A. Nos.

218/2003 219/2003, 221/2003 and 222/2003,

K.

T oo

, o"R D ER
Ve PRAHLADAN, MEMBER (Admn.) :

As the facts and 1law involved in these cases are

81m11ar, they are taken up together for dlsposal."

et ot

th

‘T have heard Mr M. Chanda, learned counSeilfor

e appllcants in all the O A.s, Mr.BR.C.Pathak, learned Addl.:

C.G.S.C. ‘for the respondents in 0.A.215/2003 as well as

Mr

No

,Agﬁeb Roy, learned Sr.CQG.S.C. for the respondehts in 0.A.
s.218; 219, 221 & 222 of 2003 at length.

Considering the facts and circumstances of these




e
by
e

cases, I direct the respondents to repatriate the appliéants
to théir parent 6epartments~within,one month from the receipf
of this order. All arrears:of salaries as per TI.D.A. scale
wee.f. 1.10.2000 and other allowances shall be paid to the
applicahts by B.S.N.L.'withiﬁv“aiﬁpetiod'“of~~siX"months from
the reéeipt of this order and debit is to be raiséd'against
the Department of Posts, Government of India.

With this, the applications are disposed of. No

order as to costs.

Sd /MEMBER(ADM)
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. IN THE ADMINISTRATIVE TRIBUNAL
- — :
G um Bien o STy ! GAUHATI BENCH : GUWAHATI
Uanios! ij:' ot Grianel (An application under Section 19 of the Central
ASIDSEP 7D
i a] ,  Administrative Tribunal Act, 1985)
mﬁ@-. raele
| favehiti Boneh
ORIGINAL APPLICATIONNO.  -2,2-2_2003
|
Md. Anwar Hussain
veii......:.. Applicant
- Versus -
The Union of India & Others
................... Respondents
LIST OF DATES AND SYNOPSIS
250092 Applicant appointed ~as  Junior Engineer
; (Civil) in the Dept. of Telecommunication.
06.08.93 Notification / circular of the Dept. of Telecom
regarding deputation allowance.
19.05.94 Office Memo. of Superintendent Engineer,
Postal dept. approving for payment of
deputation allowance w.e.f 01.04.93 Group C
and D post of P & T Civil Wing who have not
opted for final absorption in the Postal Dept.




13.03.97

19.03.99

18.02.02

25.02.02.

07.08.02

07.02.(‘)(3

09.04.03

09.04.03

Order of the Superintendent Engineer stopping

the deputation allowances.

Transfer order of the applicant from the office
of the O/o the AE (Civil), P.C.SD, Silchar to
Olo the AE , T.C.SD, Pasighat issued by the

SE, BSNL.

Regarding permanent absorption of the

applicant in B.SN.L.

The letter of the Secretary, Dept. of Post to the
Secretary, Dept. of Telecom citing ongoing
project works as reason for not relieving the

applicant.

Office Order issued by B.SN.L regarding grant

of L.D.A pay scale.

Letter from the B.S.N.L. H.Q, New Delhi to all
Chief Engineers for repatriation of all B.SNL

employees.

Letter of the Chief Engineer B.S.N.L, Guwahati
to Supdt. Engineer (C), Postal Civil Circle to

release the applicant.

Another Order of the Chief Engineer, B.SNL
transferring / posting of J T.0’s(C) of B.SN.L
presently working in the Postal Dept. By the

said Order the applicant presently working in



e

01.05.03

26.06.03

' 06.08.03

;23.08.01

Postal Civil Sub Division, Jorhat is transferred

to CSD — IV, Guwahati under B.SN.L.

Applicants representation to the Executive
Engineer (Civil), Postal Civil Division for his

due allowances and his release from the Dept.

Representation of the All India Junior
Engineers Association regarding some Qf their
members who are still working in the Postal
Dept. without any deputation allowance and

benefits of revised pay scale etc.

Letter of the Executive Engineer (HQ),
B.S.N.L. to the Superintendent Engineer, Postal

Civil Circle for release of all J.T.O’s.

Letter of the Member (Personal) bept. of Post
written to the Chief Post master General,
Shillong for looking into grievances and other
demands of the employees and to take early
decisions and dispose of the grievances basing

on merit of each case.



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GAUHATI BENCH , GUWAHATL

ORIGINAL APPLICATION NO. 222 /2003.

Md. Anwar Hussain

..................... Applicant.
- Versus -
'j The Union of India and Others
s Respondents.
o INDEX
. Serial No. Particulats Page No.
1. Original Application 1to 17
2. Verification 18
3. Annexure — 1
{9
(Copy appointment Order dated 25.09.92)
4, Annexure — 2
: . . . 2.2
(Copy of notification / circular dated 06.08.93)
5. Annexure — 3
(Copy of Office Memo. dated 19.05.94) 2 2
6. Annexure — 4
(Order dated 13.03.97) 2.9
7. Annexure — 5
2.5
(Copy of transfer Order dated 19.03.99)
8. Annexure — 6 X
(Copy of office Order dated 22.11.2001)
9. Annexure —- 7 54
(Copy of office Order dated 18.02.2002) o
10. Annexure — 8
S0

(Copy of the letter dated 25.02.02)

Contd ...
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i7.
18.

19.

e
.

16.

-3 -
Annexure - 9

(Copy of the office order dated 07.08.02)

Annexure — 10 _ 33 -
(Copy of the letter dated 07.02,(23)

Annexure — 11 -3 (1 ~
(Copy of the letter dated 09.04.03)

Annexure — 12
(Copy of transfer / posting Order dated 09.04.03) 38 -

Annexure - 13

(Copy of representation dated 01.05.03) -36-

Annexure - 14
(Copy of representation dated 26.06.03) -3F -

Annexure - 15
(Copy of the letter dated 06.08.03)

Annexure — 16.

(Copy of the letter dated 23.08.01) o -

Annexure — 17
(Copy of the office Memorandum) Y~ (‘/2-

Filed by

(Sohali Seal)

Advocate

Contd...
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GAUHATI BENCH , GUWAHATI,

An application under  Section 19 of the Central

Administrative Tribunal Act, 1985.

ORIGINAL APPLICATION NO. A~ /2003,

Md. Anwar Hussain
Applicant.

- Versus -

The Union of India and Others

Respondents.

DETAILS OF THE APPLICATION

PARTICULARS OF THE APPLICANT

Md. Anwar Hussain,
S/o. Late Abdul Aziz,
R/o Vill. : Helcha, P.O : Naligaon,

Dist. : Barpeta, Assam.

A Junior Telecom Officer (Civil) under Bharat
Sanchar Nigam Ltd. Presently serving “as Junior
Engineer (Civil) in Postal Civil Sub Division, Jorhat

under Department of Posts, Govt. of India on deputation.

Contd...



PARTICULARS OF THE RESPONDENTS

1. The Union of India,
through the Secretary, Dept. Of Posts, Govt. of India.,
Ministry of Communication , Dak Bhawan, Sansad

Margh, New Delhi — 110001.

2. The Director General (Estt.)
Department of Posts, India. Dak Bhawan, Sansad

Margh, New Delhi — 110001.

3. The Secretary, Department of Telecommunication,

New Delhi — 110001.

4. The Chief Post Master General,

Assam Circle, Guwahati.

S. The Chief Engineer (Civil),

Dept. of Posts, South East Zone, Banglore.

6. The Superintendent Engineer (Civil), Postal Civil
Circle, Yogayog Bhaban, 36, CR Avenue, Kolkata

—700012.

7. The Executive Engineer,
Postal Civil Division, 1* Floor Amnity Block,

Guwahati — 1.

Contd ...
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3. PARTICULARS OF ORDERS AGAINST WHICH

APPLICATION IS MADE

3.1. This application is made for recording the
applicants new designation ,i.e., Junior Telecom Officer (Civil)in place of
Junior Engineer (Civil) in service book w.e.f 14.08.2001 (vide annexure no.
6).

3.2 For the grant of deputation allowance to the
applicant w.e.f. 01.04.97 which was dropped vide office memorandum dated

13.03.97 (vide annexure no. 4 )till he is released from the Dept. of Posts.

3.3. - For ﬁxation of pay as per ID.A Scale of pay
given to employees of Bharat Sanchar Nigam Ltd. (B.SNL) wef
01.10.2000 as per office Order No. BSNL / 26 / SR / 2002 dated 07.08.2002
(vide annexure no. 9 ) as well as ACP for 12 years due to the applicant w.e.f
18.11.99 and to pay the same including the arrear salary w.e.f 01.10.2000

with 16% interest till the same is paid.

3.4. For a direction to the respondents for release of
the applicant from Dept. of Post to enable him to join his parent department
i.e. Bharat Sanchar Nigam Ltd. by implementing various orders / letters /
directives of the respondents, B.S.N.L authorities more particularly, as well
as on consideration of representation vide annexure no 13 of this application

at an early date after clearing all arrear and current dues as applicable.

4. : JURISDICTION OF THE TRIBUNAL

. Contd...
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The applicant declare that the subject matter on which the

applicant seeks redressal is within the jurisdiction of the Hon’ble Tribunal.

S. LIMITATION

The applicant further declares that the application is

within the limitation as prescribed under Section 21 of the Central

Administrative Tribunal Act, 1985.

FACTS OF THE CASE

6.1. That this application has been filed under

provision of Rule 10 of the Central Administrative Tribunal Act, 1985 as the
applicant has a number of grievance consequent to one another and begs to
seek all the relief which are being prayed for in this instant application.

6.2. That the applicant states that initially the Dept.

of Posts and Telecommunication (hereinafter referred to as P & T) was a
single department under the Dept. of Communication, Govt. of India and it
continued as such for a long period. However due to administrative and other
convenience the Govt. of India divided to bifurcate the P & T Dept. into two

separate departments i.e Post and Telecommunication and the same was

done sometime in the year 1986.

6.3. That the applicant states that he was initiallvy

appointed as Junior Engineer (Civil) (hereinafter referred to as JE) in the
Dept. of Telecommunication vide an Order No. 16 (5)97/ TCC / SH/ 2721

dated 25.09.92 issued by the Superintendent Engineer, Telecom Civil Circle,

Contd...
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Shillong. Thereafter the applicant joined the post on 09.10.92 and was posted
in O/o A.E. Postal Civil Sub Division, Jorhat. |
The copy of the appointment Order
dated 25.0992 s anﬁexed as

ANNEXURE - L.

6.4. That the applicant states that, the Govt. of India.
divided ‘to form a separate Civil Wing Cadre for the Dept. of Post by
bifurcating the Post and Telecom Civil Wing by calling of optioﬁ.
Accordingly, a circular was issued by the Dept. of Telecommunication on
06.08.1993. As per the said circular apart form formulation of guidelines on
transfer it was also notified that, deputation duty allowance shall be paid to
the officials not opting for the Civil_ Wing of the Dept. of Ppst but are
required to work there in times of orders / instructions of Ministry of Finance.

The copy of notification / cifcular dated
06.08.93 of the Dept. of Telecom
regarding deputation allowance is

annexed as ANNEXURE - 2.

6.5. That the applicant states that, thereafter the
Superintendent Engineer (Civil) Postal (Respondent No. 6) vide an Office
Memorandum (O.M) dated 19.05.94 approved for payment of deputation
allowance w.e.f 01.04.93 Group C and D post of P & T Civil Wing who
have not opted for final absorption in the Postal Dept. but are required to
work in the Dept. of Posts due to experiences of the same and accordingly
deputation allowances was paid to the applicant as per applicable w.e.f

01.04.93.

Contd...



The copy of O.M dated 19.05.94 of the
- Respondent No.6 regarding payment of
deputation allowance is annexed as

ANNEXURE - 3.

6.6. That the applicant states that, while the
applicant and other deputationist are getting deputation allowances , the
Respondent No. 6 vide an order dated 13.03.97 ordered that, those
deputationist who completed 4 years of service deputation under the Dept.
will not be entitled for deputation allowance beyond 31.03.97 "and the
applicants deputation allowances was stopped accordingly although he
continued to serve on deputation.

The typed copy of the Order dated
13.03.97 issued by the Respondent No.
6 stopping the deputation allowance is

annexed as ANNEXURE — 4.

6.7. That the applicant states that in the meantime
the Dept. of Post vide a letter No. 20 — 15 /92 CWP / Repatriation dated
28.10.98 requested for repatriation of Junior Engineer who are serving on
deputation and in pursuance of the same the Supernatant Engineer
Telecommunication issued an office Order dated 19.03.99 for repatriation of
Junior Engineers (Civil) working under Postal Civil Wing (including the
applicant) to the original unit of Telecom Civil Wing with immediate effect.
As per the Order the applicant was transferred from the office of AE (©),

P.C.S.D, Jorhat to A.E, TCSD, Pasighat.

Contd ...



The copy of the transfer Order dated
19.03.99 issued by the S.E, BSN.L is

annexed as ANNEXURE - §.

6.8. That the applicant states that, while he was
working under Postal Dept. on deputation, the Dept. of Telecommunication
was converted into Bharat Sanchar Nigam Limited, an enterprise under the
Govt. of India (bereinafier referred to as B.S.N.L) and all employees under
Telecom Dept. have become employees under B.S.N.L. As the applicant also
earlier opted for Telecom Dept. his service also accordingly came under
B.SNL.

6.9. That the applicant states that, the B.SN.L
authority issued an office Order datéd 22.11.2001 accepted absorption of
employees in B.SN.L on various terms and condition. The B.S.N.L also
‘redesignated the post of Junior Engineer (Civil) as Junior Telecom Officer
(Civi_l) w.e.f 14.08.2001 and the applicants name was included at Serial No.3
of the aforesaid office Order. In pursuance of the aforesaid office Order the
Dept. of Telecommunication, Govt. of India vide an Order dated 18.02.2002
regarding precedence Order for permanent absorption of the applicant in
B.SNL.

The copy of the office Order dated
22.11.2001 of B.SN.L and the copy of
the office Order dated 18.02.2002 of
DTO regardingl permanent absorption
of the applicant are annexed  as

ANNEXURE - 6 & 7 respectably.

Contd ...



6.10. That the applicant states that although the
office Orders had been issued repatriation of employees of D.T.O / BSN.L
who were serving in B.S.N.L , the Postal Dept. refused to release some
employees including the applicant on one pretext or another. The Postal Dept.
in a most arbitrary manner dgnied to release all Group ‘C’ & ‘D’ employees
on deputation, except six Junior Engineers posted in N.E Region and three in
Orissa, which included the applicant also.

The copy of the letter dated 25.02.02 of
the Secretary, Dept. of Post to the
Secretary, Dept. of Telecom is annexed

as ANNEXURE - 8.

6.11. That the applicant states that, in the meantime
the B.S.N.L decided to introduce LD.A pay scale for Non Executive staff
(Group C & D) w.e.f 01.12.2000 who are presently absorbed in B.S.N.L .
Accordingly an office Order dated 07.08.2002 was issued by B.S.N.L
authority. It may be mentioned herein that the ID.A scale of pay is much
higher than C.D.A scale of pay and many benefits have been included
therein. The applicant has annexed herewith only the relevant portion of the
aforesaid office Order for the sake of brevity.

The relevant portion of the office order
dated 07.08.02 of B.SN.L regarding
grant of LD.A scale of pay to the
employee is annexed as ANNEXURE

-9

6.12. That the applicant states that, as some

employees of B.SN.L are still working in the Dept. of Post, the B.SN.L

Contd ...

17?



v

Head Quarter at New Delhi vide a letter dated 07.02.2003 asked all Principal
Chief Engineers and Chief Engineers of B.SN.L to repatriate all such
employees from Dept. of Post to B.S.N.L and also furnish information in this
regard latest by 15.02.2003. In perusal of the aforesaid letter the Chief
Engineer, B.SNL vide a letter dated 09.04.2003 requested the
Superintendent Engineer (Civil). Postal Civil Wing, Kolkata to relieve five
employees including the applicant who are working under the Postal Dept.
A copy of the letter dated 07.02.01 of
the BSN.L HQ , New Delhi to all
Chief Engineers for repatriation of all
B.SNL employees is annexed as
ANNEXURE - 10,
& the copy of the letter dated 09.04.03
of the Chief Engineer, B.SN.L,
Guwabhati to S.E (C), Postal Civil Circle
for release of the applicant and 4 other
persons is annexed as ANNEXURE -

11.

6.13. That the applicant states that, the Chief

Engineer, B.S.N.L, issued another Order dated 09.04.2003 transferring /
posting of J.T.O (C) of B.SN.L presently working In Postal Dept. with
immediate effect. By the sa?d Order the applicant who is presently working in
P.C.S.D, Jorhat has been transferred to CSD - IV, Guwahati under B.S.N.L.
The copy of the transfer / posting Order

dated 09.04.03 is annexed as

ANNEXURE - 12.
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6.14. That the applicant states that, as nothing was
done to release him, inspite of transfer / posting Order, he submitted a
representation dated 01.05.03 to the Executive Engineer (C), Postal Civil
Division, for his release from the Dept. and to grant transfer, grant of IDA

pay scale and deputation allowances and allowances amounting to Rs. 9000/-.

The copy of the representation dated

01.05.03 is annexed as ANNEXURE -

13.

6.15. That the applicant states that, the;All India
Junior Engineers Association, Telecom Civil Wing also submitted a
representation dated 26.06.03 to the authorities concerned expressing their
dissatisfaction about deprivation of some of there members from the benefits
available to them. The Association took a serious view in the matter that,
some of their members are still working in the Postal Dept. without any
deputation allowance and benefits of revised pay scale etc. As such they
requested the authority to complete the repatriation process by 31.07.03. But

till date the Postal Authority have not shown any interest to release the

concerned personal including the applicant.

The copy of the representation dated
26.06.03 of the Association is annexed

as ANNEXURE - 14.

6.16. That the applicant states that as nothing was
done by the Postal Authorities, the Executive Engineer (Admn.), B.S.N.L,
Assam Civil Zone, Guwahati vide his letter dated 06.08.03 to the
Superintendent Engineer, Postal Civil Circle requested again to take

necessary action to relive all J.T.O’s at the earliest.

Contd...
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The copy of the letter dated 06.08.03 of
the Executive Engineer (HQ), B.SN.L.
to the Superintendent Engineer, Postal
Civil Circle for release of all J.T.O’s is

annexed as ANNEXURE - 15.

6.17. For the;t the Govt. of India has been issuing
notifications / circulars / guidelines etc. for looking into grievances and other
demands of the employees and to take early decisions and dispose of the
grievances basing on merit of each case . In this regard the member
(Personal), Dept. of Post, Ministry of Communication wrote a D.O letter
dated 02.08.2001 to the Chief Post Master General, N.E Regicn, Shillong
stating about expeditious redressal of public grievances of the employees in
the department and give proper reply to the employee concerned . In this
regard another office Memorandum was issued by the Ministry of
Communication addressed to all Post Master General of the country about the
recommendation of committee on service litigation regarding representations
made by Govt. employees. According to the office Memorlandum grievance /
representations of an employee should be disposed within 6 weeks and the
reply should be communicated within a period of maximum three months.
Further it is also stated that the reply should be and if the
representation is rejected, théa‘grounds should be clearly indicated. But in this
instant case the r‘espondent authority have violated the memorandum /
guideline of their own department as well of the Government in not disposing
the representations which were submitted from time to time.

The copy of the letter dated 23.08.01 of
the Member (Personal) Dept. of Post

written to the Chief Post master

Contd...
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General, Shillong is annexed as
ANNEXURE - 16.
The copy of the office Memorandum is

annexed as ANNEXURE - 17.

6.18.  That the applicant states that he has no
grievances against the B.S.N.L authority and as such has not impleaded them

as party respondent in the instant application.

7. GROUNDS FOR RELIEF WITH LEGAL PROVISIONS

7.1. For that, the applicant was initially appointed
under the Department of Telecommunication, he is an employee of the
department which has been converted into B.S.N.L and he is governed by
the rules and procedures of the Department / organisation including rules for
serving on deputation. The respondents has no right to stop his deputation
allowances on the plea that the applicant has completed a period of 4 years on
deputation. Such action of the respondent authority in depriving his
deputation allowance are illegal, arbitrary and against the rules and procedure

in force .

7.2. For that, an employee on deputation is
governed by the rules and procedure of his parent department. As such the
applicant is also entitled to get revised scale of pay etc. like I.D.A scale and

other benefits which are being enjoyed by the employees of B.SN.L. The

- borrowed department is duty bound to implement the benefits of the

deputationist as per his parent department. But the Respondent authority in a

very arbitrary manner is depriving the applicant of his due financial benefits

Contd..
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for last couple of year without any reason. This action of the respondent is

purely arbitrary in nature and also is violative of the procedure to be

followed for an employee on deputation.

7.3. For that, the respondents have violated their

own Orders / letters as regards payment of financial benefits like revised pay
as per ILD.A scale connected dues to the applicant. They cannot deny the

benefits to the applicant at their whims and francies.
74 For that, the borrowed department cannot keep
an employee on deputation for indefinite period when the parent department
want him back and the person concerned alsb wants to be repatriated. But in
this instant case, the respondents are not caring to implement the request of
the B.S.N.L authorities as well of the applicant himself and has not released
the applicant on one pretext or another. The respondent cannot decide about
keeping the applicant indefinitely in the department in violation of the rules
and procedure. As such the respondents are duty bound to release the

applicant immediately to enable him to join the parent organisation.

7.5. For that, the respondents are duty bound to

implement the transfer Order of the applicant which was issued by the parent
organisation (B.S.N.L) and release him forthwith after clearing all dues upto
date. But the respondents for their own interest do not wa'nt to release the
applicant depriving him of his legitimate rights and financial benefits which
are being enjoyed by his colleagues in the parent organisation. This is
nothing but denial of equal opportunity relating to employment and the same

cannot be allowed, which is detrimental to the interest of the applicant.
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7.6. For that, the respondent are neither allowing
the applicant to receive revised scale of pay nor releasing him for there own

benefits and in the process the applicant is suffering for no fault of his own.

This is very much regrettable and cannot be allowed to go on indefinitely in

violation of rules and procedure.

7.7. For that, the respondents ought to dispose of

the representations submitted by the applicant in terms of their own
guidelines / office Memorandum and rules and procedures. But the
respbndents are sitting over the matter in violation of their ov‘vn policy/
guidelines and depriving the applicant of his legitimate rights and are not
releasing him from the department. This action of the respondents in not
listening to the grievances of the applicant should not be allowed to go
unnoticed and this Hon’ble Tribunal may be pleased to interfere into the

matter and pass appropriate Order in this regard.

7.8. For that in any view of the matter the

respondents cannot deny the legitimate right of the applicant to get his

revised 1. D.A scale of pay, deputation allowances and for his release from the

Department of Post.

DETAILS OF REMEDIES EXHAUSTED

That, the applicant filed many representations from time
to time, more particularly dated 01.05.03 (Annexure - 13) for redressal of

his grievances which are yet to be considered and disposed.
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9. MATTER NOT PENDING IN ANY COURT OF LAW OR

TRIBUNAL

No application of this case is pending now in any Court

or Tribunal filed by the applicant.

10. RELIEF SOUGHT FOR

In view of the facts and circumstances narrated above, the
applicant prays for the following reliefs :

10.1. The applicant prays that this application is
qu;: for recording the applicants new designation ,i.e., Junior Telecom
Officer (Civil)in place of Junior Engineer (Civil) in service book w.e.f

14.08.2001 (vide annexure no. 6).

10.2. The applicant prays for the grant of deputation
allowance to the applicant w.e.f 01.04.97 which was dropped vide office

memorandum dated 13.03.97 (vide annexure no. 4) till he is released from

the Dept. of Posts.

10.3. The applicant prays for fixation of pay as per
ID.A Scale of pay given to employees of Bharat Sanchar Nigam Ltd.
(B.S.N.L) w.e.f 01.10.2000 as per office Order No. BSNL /26 / SR / 2002
dated 07.08.2002 (vide annexure ﬁo. 9) as well as ACP for 12 years due to
the applicant w.e.f 18.11.99 and to pay the same including the arrear salary

w.e.f 01.10.2000 with 16% interest till the same is paid.

Contd...



16

10.4. The applicant prays for a direction to the
respondents for release of the applicant from Dept. of Post to enable him to
join his parent department i.e. Bharat Sanchar Nigam Ltd. by implementing
various orders / letters / directives of the respondents, B.S.N.L authorities
more particularly, as well as on consideration of representation vide annexure
no. 13 of this application at an early date after clearing all arrear and current

dues as applicable.

10.5. To grant any other relief that the applicant may
be entitled to.
11. DETAILS OF INTERIM RELIEFS SOUGHT FOR
The applicant prays that pending disposal of the
application

11.1. The applicant prays that this application is
made for recording the applicants new designation ,i.e., Junior Telecom
Officer (Civil)in place of Junior Engineer (Civil) in service book w.e.f

14.08.2001 (vide annexure no. 6).

11.2. The applicant prays for the grant of deputation
allowance to the applicant w.ef 01.04.97 which was dropped vide office
memorandum dated 13.03.97 (vide annexure no. 4) till he is released from

the Dept. of Posts.

11.3. The applicant prays for fixation of pay as per
I.D.A Scale of pay given to employees of Bharat Sanchar Nigam Ltd.

(B.SN.L) w.e.£f01.10.2000 as per office Order No. BSNL / 26 / SR / 2002
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dated 07.08.2002 (vide annexure no. 9) as well as ACP for 12 years due to
the applicant w.e.f 18.11.99 and to pay the same including the arrear salary

w.e.f. 01.10.2000 with 16% interest till the same is paid.

11.4. The applicant prays for a direction to the
respondents for release of the applicant from Dept. of Post to enable him to
join his parent department i.e. Bharat Sanchar Nigam Ltd. by implementing
various orders / letters / directives of the respondents, B.S.N.LL authorities
more particularly, as well as on consideration of representations vide
annexure no. 13 of this application at an early date after clearing all arrear

and current dues as applicable.

12. DETAILS OF POSTAL ORDER
A. Date : QQ,q '63 .
B. Postal OrderNo. : &G GWES FOT¢ ,
C. Value ; @3 N -
D. Payable at : Gu.&m el !

E. Nane of Post Office : G.P.O, Guwabhati.

13. LIST OF ENCLOUSERS

As per Index.

..... Verification
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VERIFICATION

I, Md. Anwar Hussain, Son of Late Abdul Aziz, resident of Vill.

. Helcha, P.O : Naligaon, Dist. : Barpeta, Assam, do hereby solemnly affirm and

verify that the statements made in paragraphs
S W .5.,‘9\.,.5’.)1:5.’ S CNUUUNUURUONRRRU are true to my knowledge and
“\_Glﬁ'(()\l‘”ﬁ“'({.

those made in paragraphs 3:,3.2,33:3%,C Lt €13, 0" being” a matter of
records are true to my information derived thereform which I believe to be true
and the rests are my humble submissions made before this Hon’ble. And I have

not suppressed any materials, facts in this case.

And 1 sign this affidavit on this the 25™  day of September,2003 at

Guwabhati.

M Amcoes B zaadn

Signature
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7 [ : GOV, OF INDIA
A DEPARTMENT OF TELECOMMUNICATIONS
g J . AOFFICE OF THE CIHIER ENGINEER(C?), NORTH EAST ZONE, GUWALIATI. g
P NO. H80) 94/CE-NEZ/GHY 344 Dated  19.03-99,
r!-;_g. .‘ 0 . ‘ . . .vl
Y L  OFFICE ORDER
A Consequent upon Deparlmeut_ off Fost’s letter No. | 0- 15/92.ciypy

v -Repatriation did 28- 0-98, following Junior Engineers (C) working under Postal Civil
Wing are hereby repatriated g their original uniy of Telecom Civit Wing with immediate
effect and lransferrrediposted in the interest of public service. .

SI No, N(;r“ne of official.

1: Sri Anup K. Roy

2. Md. Newajuddin Laskar

Present place of posting.

. AE. (C),PCSD, Stlchar.

AE, ('C),- I’CSD,S-ljlc,har‘

Superinten
Oro the Chief It ngineer (C),

New place of posting.

EL.(C)1CD, Guwwahati

against existing vacancy,

A.L.(C), TCSD, Dibrugarh

5
'. vice Sri N.L. Sil. ’
3. Md, Tajuddin C’/zoudlzmy A.E.(C),PCSD,Gswahar; AE. (C), TCSD-1, Jorhat
' vice Md. Babul Hussain,
4. 8riS. Das Purkayastha 4. (C).FCSD(NER), S.E.(C), TCC, Guwahai.
Silchar.. . against existing vacaney,
5. 8ri Dilip Kr. Borah AE(C)PCSD, Shillong. .Gy T, Guwahati
: ' vice Sri Santarn Chouahury:
2
,_.-:%:/‘\ : . _
t// 0. Sri Horomo/mn Das CPMG, Gmmlzgm'. SEA(C), ICC. Jorhat .
- - ~ — — - against existing vacancy.
7. 8ri Tapan Kr. Borah A.E(C),PCSD,Guwahat; AEAC), TCSD, Tezpur
. against existing vacancy.
&AM dnawar H, ussain AE(C).PCSD. Jorhat AFE (<), Y'CSD, Pasighat
/ ' ; ( Tinsukz’,a section). dgdiiist existing vacancy.
9. Srt Sanjib Ky Maitra <AL (C).PCED.Guveahaty ALACT), TCSD, Kohima ¢

against existing vacancy.

ding Fngoin er(I1Q),

. Telecom, N.LE Zone, Guwahag,
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Copv for mformation and neeessary aclion . - ,

12, The C.GALT, Assem Circle, Guwaliti/ N.E. Circle, Shillong,

34, The C.PM.G., Assam Circle, Guwah.ui/ N.E. Circle, Shillong.

3! The Chicf Ergineer(C), DOP, South East Zone, Bangclore.. h

6. , The Director (BW), Sanchar Bhawan, 20, Ashoka Road, New Deih.

7-10. The 8.E.(C),Telecom Civil C ircle, Guvechati/ Jorhat! 'S/u‘llong/ Silchar.

11. The S.E.(C),Postal Civil Circle, Calcutta. ‘ - _
12-15. The E.E.(C), Telecom Civil Division, Guseahati/ Jorhat! Itanagar/ Dimapur.

16-17. The E.E.(C), Postal Civil Division, Guwahati/ Shiflong.

18-19. The 4.0.(T4), O/o the C.GM. T., Assam Circle, Guwahati/ M. E.C ircle,Shillong.

2077, The A.O.(PA), O/o the C.PM. G., Assam Circle, Guwahati/'ﬁﬂt’-hrﬂ*ﬁhfﬂmgf

22-26. The 4.E.(C), Telecom Civil Sub-division, Jorhat-I/ Dibrugarty Tezpur/ Pasighat/

Kohima.
27-31. The 4.£.(C),Postal Civil § ub-division, Guwahati/ qu7za(./ Shillong? Silchar!
- Silchar(NER). ) :

32-40. Official concerned through concerned offices.
41. " File No. 1(44)94/CE-NEZ/GH
42, Guard file.

O 1

anl N A A e, v
TR A <
Executive Engineer(HQ)

O/o the Chief E&’rgineer’(’@

DU p—

e - Lo NRER

o]

Telecom, N.E. Zone, Guwahag.
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K ok { A GOVERNMENT O 1yO1A EnTERRRISE ) |

1 Wbl |1 OTLFUCEE QL UL CHUBIT ENGINGG IR (CIVIL)
cop B s s ANSAM CLYUS ZONL, 2 THLOUR,
', '_ i 35‘;;;;*;;3” MITRA BUILDING] ASERAM ROAD,

..,[ ey uwu/\m \;U'\mib\ll‘ SCCUAE
M i ¥ Y "

: ) , ! 'i L R 'fN‘ y !
’ ) _1(14 )/"ooqu A%.,CH/ 489 T 11 R . Dated:g 2 -11-2001,

(il OFFICE ] UKD ER -i
. ) 'y ' .

h!n punsu.: u..c. 'u‘i bS’N | New Dulln x’,publxwum\to me}nuim Kule un Junior Teiccum
ic"l((“l{/ﬂ) 7001“’ ""th 2 S (TR PRI Aunml, ..0011 p‘uf‘“\o{ 0"y and (i) circulaled by
;'I('{wtt},O/u Uxog Clu»f lGun»rdI Manager, |Assiqn Cirele, Guwailily and subscquent cimificaiion

BB cived fmm AD(v(!’crs-lV) BSNILF/OMNew Dethi vide Ietrer No <[5 T2000 - Pers-1Vdied, 23-10-2001 )
o \(MWL[ Dy t\DF(PSH),()/U !h\, CUMT (Jll\\ulhﬂll Jhe follonving Junior Liginecr \Lml)holdmb the
B o1 Q) on regular Basis in theerstwhile l)lU/l)UJ/l)l.S belore commencement of these
-‘czullmmt rules and cxereising option for- absorption in BSNL which have been aceepted by the

mnpucnt athorty, shall deemed (- have been appointed as Jumor | cfccum Ul'lwcr(ui»ﬂ):mu re- oy
EECicnated as Junior Telecom (Jf!xcu(( tvil) WK 1 4-08-2001

[REC:. Tu b

e e bl .y -

"Hl 2l Nu i ;__i_xc ol W Gifigials T N Dace ol G onfivinition s H'(\ L DOt ﬂg
< 13 ol Shri/Md, Smt ’ !

f”éﬂ BISWAIIT DA 7 7 T T28 Vide ST FEC Sty s leter No-
3 | ST . e 5 SOMSICOSINGD, 010200301
oo\ ERGHNENST SARKAR 09-11-§92 el
| S ANTANTT CHATNHTIRY ] 201189l :
- : | NEWAJUDDIN LASKAR ; | 021189 2o B
: ..rmz\mmmmAm\/ge_” O N o RS T e oy o
| G L RAJATKANTT DA™ 7% e 290290 T T
% | TANDDIN CHOUDHURY l A0T0K9 o :
L " | SR l AI\JUN CLIDAS e L L -......;.]_h ]z:__n‘) uu" . _.___.-_.--.__..i}
r:.‘ . IN!WSl_y_l_.l b 1-1- X‘)~—do-- :
G 1S DASPURURAY ASTITA ] 09-11-89- <o~ 3
I} :mzmnw <_-,._._.._;“f_"ngf..':_’._f_'fj:'Z'_"."'f.'"f' IX-11K9dger _
BN DA G ey T e
| o U/\I{MUJI/\I‘J D/\b L - 17 BY- - do-- - l
: PRABIIAT L DUTER” T T a0 "“""“""'"'3
PRADIP KR. DAS ' 13-10-91~lo-- o
SAFUIR ALl AKANDA i 09-10-94 vide CI(C), DTS, Guwahat's leter | -
2 ”______‘“_‘__ ] NO-S(YOUICH-NELIGI24T4 did, 2)-02- 2000
TAPAN KR.JORAH ~ 16-10-94 —do—- N
LAMISH R, CHOUDHURY 21-09-Y94—do-- i
BABUL HUSSADN ‘ : 16-09-94 g T N '
MlbUNU PADA AL DEUKARL s 09-10-94—do-- I
SR CHARKRABC WTY o 29-09-94 o T
© : N N , | oy .
§ X 3;! | ‘f . , | : /
- 1 o . ' ’
14 :, du L ! |

. P S ST
| -
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,'1) gl li | ! ' ‘ i «;;__‘{

s oy ] - e . -l e vee e s atoem oo em
,“.ZL...« i '.r o ;! Name of the Officials o Date ul Condirmation : a8, N yin DOT
faz “1' -\l'.‘\b‘ SAN}\ \1\ ey oo [ b BRe09-94 cedoee
o Vo T T B9 90 o
.?E"w \A!Bswfm BI A 2000 Gd o
i e NI (1H'%l)1<11\ ¢ e m_m A0
o TANWARITGEEATY T T T T e
?gfi i SANJIB }\UIVIAR MAI | RA oL o 2} (_)‘)_‘24A—~d()-- |
BT | SUKUMAR DUTTAL . 1 08-10-94 -do=-
P _JAYANTAIN(:”M N co L 250994 o~ ‘
20 . PAPURDBAJITIDAYAN fid byl ath 118-05-96—do-- | i
AT 0 LI RANJAN BHUYANCY 1+ 0 et b bl ] L 19:05-96- B
2T CRIDARDALIL ) .l bl nu SR ,_;,;“_ 20-05-96—dos-
BT SIPARVEENILASKAR - 1y rll AT T 10396 o !
5[ | SAMIR KUMAR BANIK © ! 1 19-05-96—do-- 2
B3 ¢ TAPAN KR, DAS , . i T 19-05-90-du-- .
bovl il RANADIIIR DLY \\ o 18-03-96—bo--
N)! 08 [ 7

Ayt The Conlinuous regular .Jcmw of the above oﬂmuh rendered in ersiw hile PTOMTSDHDOY
o ,i belore u)mmuu.c.im.nl of these Ke ummml l(ulu shall count 1or the pupose of probaton,
¥." J ' Cqualifying Service [or promotion, C onlirmation and Pension,

“Out, of ) total 38 nos™ of  junior Engiteer(C)in Nassam Civit Zone oniv. 36 nos junior
l'umncu((‘)h'ls heen (o cligible tor lc‘dwon aton® as funior Telecom Officer(Cial) as per

- { vy . .
Ceonditions - i new’ Recruttimen?!, Rule fou ]‘l(/ (Chund Subscguent clarifications e the mitler

’» received lromtz\l)b{lus-lva bNLlJ/U New Delhi.. K .
s Shrd Dibakar, Das IE(C), s been follxnd incligible for am)mm.mm as Jumor Telecom
o ()mw(( )as the ofhicial 1 yet 1o be contirmied i Jhis unnal uum '

=(‘€’if} ” Slui lel\.\t"GOS\\'.\uu JE(C),also can stol be considered for \.1ppomumm as JTO(C) duc to non
. i Ium}hncm ofth\. x,ondmons of uu. Reeruitiient Ikuis for JTOC).
o) L1t i; further ¢larificd (hi no m" scale of any of the above officials redesipnatedag Jm(( V.,
[
|

should’ be ulmm,ubwmul (W Lurther ordegs, The” Elloctive date of unpl«.umuulwu of plopuml

huml

new seale 1m above mentioned JTOCY will be notificd alier issue of approval of BSNI Q.

|
. } Till then all lht. nbow officials wili continue in their original/existing pay scale,
! !

i1 nvmcu(/\&.l’)

(’)m %h«. Chicf Lngncwo
13 31‘41 (Assam Civil VA one,

4G w;\hau £ ‘!1

- C‘upt‘ .- : : :
1 The Uerum al Manager. BSNL. Assam Cirele.C fuwahat,
“_2 . The .)upd( "Engincer(C),BSNL,Civil Civele, Guwahati.Jorhat.
- .ﬂ The Executive: fingineer(C) NS NL, Uil Dnasion.Guwahats Tezpurs Jorhau Sdehar(Assam).
L) All the 0{1191"1-: corcerned lluou \1lx~u Controlling Officer.
0 m é:' ; :
O | R 1({0 . o '
Ass(t. %nnnnuc:(«\dmn-l[), '
su ST B T ,
O’C ;- ‘ R -
t'.' :
"Ya_ ” ;‘:{ ;
R |
S '
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g . , ‘E
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i
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; Presidential Order
A0 \
o L GOVERNMENT OF INDIA | W |
0 . DEPARTMENT OF TELECOMMUNICATIONS
g , ) \ '
No.: ,;\77///4{5507;;1/@, vil W/rng/g L NE - 28/ 900! Dated : ]%O;LZOC)L
R | ORDER
M"Subject : Permanentabsorpﬁon of Shri/Sp........ Md...... A‘T‘W@\’(HUS%M\"O ...............................
Designation...... kfo A Staff No..wi}ssam}%.@.)..\.fm :...(’.l.-lﬁ@.lﬁo 28

in Bharat Sanchar Nigam Limited.

i, Pursuanttoletter No. BSNL/4/SR/2000 dated 2.1 .2001 on the above subject and in accordance with the provisiéns
of Rule 37-A of CCS (Penslon)‘Rules. as amended from time to time sanction of the President is hereby conveyed to the

permanent absorption of Shri/SmtKymari............ Md: AW U O N o

a permanenf)’temporaw emplbyee of the Department of Telecommunications, in BSNL, with effect from the date and

under the terms and conditions as indicated befow : | |
v2. Date of effect : The permanent absorptiot shall take effect from 01.10.2000. forenoon.

3. Pension/Gratuity : Shri/Seft./Kurfari............ W\ d,‘Pr’]"N‘”f ........ -.H‘Li. .&&Q;!:Qn ...................... e
~ shalibe eligible for pensionary benefits including gratuity as per the provisions of Rule 37-A of the CCS (Pension). Rules
as amended from time to time. _

4. Family Pension : The family of Shrf/sm: -/Kugnari,... I\‘xd | »Q’ﬂ WO TSSOy
$hall be eligible forfamily pension as per provisions of Rule 37-A read with Rule 54 (13-B) of CCS (Pension) Rules 1972
| as amended from time to time. _

'5‘. Régu’lation'of Pay on absorption : To be regulated in terms of para4 of DOP & PW O.M. No. 4/18/87-P&PW (D)
dated 5.7.1989.

8.  Leave:The Earned leave and Half isay Leave ét the credit of Shri/Smf/ﬁunTarL.....Md..‘..ﬁmkd&.@...ﬁu.&@ o
S e stands transferred to BSNL on the date of absorpt on as provided for under -
Sub-rule 24 (b) of Rule 37-A of the CCS (Pensnon) Rules.

T Provident Fund : The amount of subscription together with interest there on standing to the credit of Shri/Sprt./
Kumafi.....ocooovere., Md: ‘A"ﬂi(\mﬂ ............ 5"\)\5% e, in the General Provident Fund

account will be transferred to his/ker new Provident Fund account under the BSNL as provided for under Sub-rule 24 (a)

of Rule 37-A of the CCS (Pension) Rules, as amended from time to time.

(I

( Sanjeev Narang )
Director (Estt.) Assam DOT

To,
Chairman and Managing Director,
Bharat Sanchar Nigam Limited.
20, Ashoka Road, New Delhi.
Copy@f& :

e . CECO DD, G‘ L\\/ SSA/Officer in-charge for mamtammg the service book for keeping this order
Tk in the service book along with suitable entries.

¥, ofﬂélél' concerned. WMol Frwodt \}\Jﬁ,&% ouq)
. CGM of the concerned recruiting Circle.
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3 il _*{; ‘bl N , - Lk Bhawan, Sanaad b
[: 1o , 4 (. New Dethi- 110 001
- ]
-
, DO No 18%/2002-81dg Dt.25.02.02
\ ! I ' |
. e : g
- ] : LI ' t. ) ’ ‘ ’
Dear Sh. Ghosh,

| | t
. .+ Please refer to your DO letler no. 10-17/91-CSE dt. 07.02:02 -
' ./"7“7 regarding repatriation of Telecom Civit Wing staff (now under BSNL)
working in Department™of Posts. : %

N Y

LN

2. - 129 L Group 'C'and ‘Group ‘D" employees who have opted for
BSNL andw o;ktng in the Department of Posts could not be relieved so
far as thelr posting orders are yel {o be issued by DOT/BSNL. These
officials will be relieved forthwith on receipt of their posting orders. willi
the exception of six JEs posted. in. North East and three in OnsSa
keepmg in view the unavoidable roqulrcments of ongoing projects. '
: . i

3. ! These officials will be relicved by May, 2002 when alternate
arrangements are in place.. -

|
}
| , (
| With best regards, !
;
! Yours sincerely,

o . 05639
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Hrooe . ©E > Whone, . | 'ﬁ '

2 'fo .erpilm A ‘L'L(/COA) (SC Dutta)
|y . p gty ,

¢ b b gh Shyamal GhOch :

1 Q Secretary &o// = ‘

- _ Jept. of Telecommunications i

t Q?{rl’t Sanchar Bhawan . &8 /‘,2/2‘ |

b New Delhi-110001 C
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N No‘. BSNL/,zo/SR/zooz - Dated 07 -03- 2002

OFFICE ORDER

"Sub: Introduction of IDA Pay Scales w.c.l. 1-10-2000 in replacement of existing C..A,

C ol Pay” Seales for Non-Exccutive Staff (Group "C' and D) absorbed from

. DQ"I'/;)"I'S./I)'I'O in BSNL w.c.l. 1-10-2000.

: ‘In pursua:ncc of Agreement dated April 26, 2002 signed with new
Apglicant Unions injconnection with above and the approval of BSNL Board of
Dirdctors and the approvul of Department of Telecommunications vide leite™
- No. | [-35/Estt- -2002] datcg~7.8.2002 the IDA Pay Scales in replacement of

 exis mg C D Al Pay Scalcs effective from 1-10-2000 will be as uirder: -

["‘- O AT ‘ ‘ ’
i |

Cdtcgor)' of Existing C.D.A. Scales of Pay | Conmresponding BSNL
Non- IJ xeeutives s f 1 on 01-01-1996 Scales of Pay on LA,
o ‘ Patern w.e.l. 01-10-2000
Ne-f 2350-55-2660-60-3200 4000-120- 5&00 e -
NP 2010-60-3150-65-3510 4060- -125-5¢ -5935
4 NE-3 _1.2650-65-3300-70-4000 ° 4100-125-3975

NI:-4 2750-70-3800-75-4400 4230 0-130- 6200 .
NL- 3050-75-3950-80-4590 4550-1 140-6650 -

NE-q J200-85-4900 4720-150-6970. - 1°
NI:-7 _1.4000-100-6000 5700-160- bl()()

NE-§& ~4500-125-7000 7 , 6550-185-9325

NE-9, | 5000-150-8000 , . {7100-200-10100

NE-10 p 5500-175-9000 {7800-225-11175

NE-1] ¥ 6500-260-10500 [ 8570:245-12245

2. Fiunent Method:

| Pay-Nixation in TDA pay scales will be done in the folloiving munner:

The (;mup C and D employees-wha opted for absorption in BSNIL were on deemed
deulauon woe 01-10- ‘UU() e from lhu day BSNL was | )ruu_d Therctore, new Pay Scales

Mo
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I Gise Oy SOUDC ity W giard g, implwncul:liiun Oy it N

ol thiy Oltice Order, (e M may |, rererred 1o g, undersigined g,
cl:lrilic:uiun.\'. Detore in’mh:ulum;uiuu. :

Vi
/o

B
| | | |
et S B o o
] ) ' ' : [Ganeshy Chaide, Jha
e | | J0DG (perg)
: :
.).;
Copy (o:
LAl CGMs, 135Ny
2. All I, BSNI, '
Lo AllSr, I')!)s(i/’!)l)s(}. SN Corporae Office, New Delhi,
LAl New Applicang Uniong O BSNY,
| opy for infortiaiy, fa: . B
: (.'hnirm.‘m. 'l'clccom‘(;’unmission, Sanchar IBh:mun, Newy Deihi
}Al Members, Telecon C‘ununissiun.-S;mchur Bl New Defhi
) Adviser (HRI))_. Teleeony Co:innixsion. Sanchyr Bhawyy, New Dejpi

Sr. DDU(SU)/DDG(S,R)/.l)!)(/(ffsu.). DOT, Sanchar Bhawan, New Dethi
CM » BSNL Boury, Sunqsnmn Huusci New l)cmi, :
Aivl,l)irccxors. BSNL Bourd, lea!csmwr House, New | Yelhyi.
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[ER Y LB ] Bharat \;.xm har Nigam Linated . 4NW FXL/,Q,C ZQ
M ' (/\(:()V(‘HHIH ntof I;nll.l Firternice)
2l af {W , O1h Floor, Chandea Eols Puilding, i mp.nll Flevy Deedhi o H)(H)l
| Jrsih i '\ [!
B iganE el " 20- (20“” C )l' Datedd: 7.2.00000
i 4 '!
Fb Y .
T ey ln‘ l l | l i
1 s '
1 1 A '/)I' Prine |pal Chict Znginear(CGivit) !
Viemel L i thaml mn(l) w Migan Limited,
] “-:. :, . ' .1 9"
Hi oy All' hiof Cf;qmom (Civil), o
jibie eeg | }1, Blh?sat Sarichar Nigam Limited . |
Al A8 ! (except nranclrum, Shimla, Dehradun, Chopal)
AL Wy ,
L1 R N o s
FHHUEAE | - Sub: Regarding repatriation of Group C&ID sl from Deptl, of Posts Lo BSHL,
:AK,.,': ' | .
gk, | l . ‘ :
=1 Tk ey b ' f
| o "
! ,‘ ;% l! | mn.d!rcﬂed to say that on the basis of mfunnalmn furnished by venious
ELRREH } zones {a!numbuqof (,uoup C&D posts wero diverled to vm!ou;‘ 20ney vide order of
JriEeg At (" nven number dated 4.2.2002 in order to accommodate [BSNL oplees working in the
it LA 'Deparlﬁem of Posts . SRR ;‘ !
. gt "i HE i \ i
e it ?* ¢ *fThe| stall fod(‘muon has roplesemed thata nurmber of Civxl Wing oraployees
}h ‘J wholhad, oplod 10r SNL are slilt working in the Poslal Department.  You aie
1 B S accordlngly rcqueated lo intimate whether all the BS iNL oplees warking | m BSNL have
i f boen repat:lalod lo BONL. If any USNL oplees dl(} Slill working us_'_li(.il_fj it diate
paritint LR acuon may be taken lo get them repatriated to UbNL ‘
el 1] |
2 ,;{ LT 3 ’ Thas mformanonnmy Kindly be furnished wgenlly lates !by 145.2.2003. |
migh | ‘l\
11 E1 .§f i Yours fyithahully,
{11 11 AR N N T S IS
] l_ 'l lln! 1 _ ’{
i NS et 70
IR MU s o w“
fhih J ' "f b (Chandra bhu,;han)
il ] o = JLDDG(BW)
;__' i <o ke i - ’ .
>k ' CLavd s
': ’ i »x‘" (;: .‘."_')' Prpem e .{.-i... Freme e}
%ﬁ : ," i("‘f!“.h"";.i\ i
gt : 11} ) - P eerns "N/ il of the
3 EISE !":. ' /j"’”' lll{ 5 Ciief Cnginenr (i}
| i: 3 1) A \"/ ‘ Liedts, Assyn Zone, Guainhint,
TErThin © »,"". /‘_‘v\ - 1)/ Naross )¢ LresLiseeree s
!g_3 :‘“’l, '*'l{-\—:l(i{ \/'w B D lUulc téhe 'X/ ( (:u XAl TITTY S XYY 'S
e ~ e e .




BEEARAT SANCTAR NG AN AN l

BRI Sy { A GOUVERNMENT OF INDIA £ TFRPRISE )
: T ARG OFFICE OF THE O mr; ENGINERR (C1VIL
el W SSAM :
e ASSANM Cnu‘.{.OmL 27 FLOOK.
S 4 MITRA BUILDING. ASHRAM ROAD.
P \ ULUBARL GUWATTATT = 781007,
- Mo 1(15 )/'eooaﬂ ASMIGH/ 357 Dated:-9.04.2003. 5
OFFICE Ol:fD__,n : : |
‘ Thie fulluwmq Wansiel fpusling in Hm\wdw ol JTG(C) presently wurking in the
.4 -POstal sida trom the strength ot BSNL ! Assam Civil /nnn (Giwahali ate made in B
:'_ the Huu\.gf of pubtic service with i lf‘"nl“h.ulutu gifect, 7 .
T SINeT Name of the Otlicial IPrpeomly workmg at | Mew Place ofi Hemarks |
T N ipesing .o
| 1 }._Md. Newa’udding PCSD.SHchar \ CSD. ! Auamsl !
_" ‘ all Laskar JTO(C) ! \~\ - Cibrugarh ; &,m..muy i
b T o i N ‘ *vacancy |
. ipl2 LShei Harmohan Das!{Oio’ " the T CPMG! CSD I Jorhat | do |
O JTOC) iGuwahai. - L. .
L HETTTSRA Dilip Kumar ri PCSD.Shillong. ¥ CSDI, do. ;
Ml | Boio JTOC) 1 _bGuwabati
S8l 1Shed Tapan Kr. Borah! PCSD, Gowaial CSO.Tezpur ! -do- |
0 (dTOR) | e N y
1 Shri Md-Anwar | PCSD Jorhat CSD-Y. 1 do- !
S Hussain JTOC) - - ! Guwati il | f
i f:hr: Sanjib Kr. Mama' PCSD Guwahati. - CSD-V F-clo- i
'?‘;:;. "—O(C) , Guvianaii : ) J
R 5
B T -A\s-r.v - 69 34
5 i EXecutive gnameertAdmn)
% 4 Ofothe Clef Engineer(C),
L BSNLAssam Civil Zonhe,
o i Guwahati
L ::xli Copy io- -
’ .\/,1'"\'/‘1?!'\0 CPMG, Asam Circle, Guwahati,
B 1!,‘ - @) Tiwe SE(C).FPustal Civil Ciicie, Kotkaiiz
. " | "% A The Fxecntive t—nmnoorf(") PCD Girvabaty/Shiilang
. :'! 5.0y The AZ{C),PCSD: ouwuau’S:'nnOﬁy/uu\ ‘aatildoriat. £
if"{'ﬁ‘iii 10-15) The Ofliciai Concerned.
- "lliil ko — =2 7"04!%@
Lo x~‘< uiive Ln\gleel(f\drm
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l)[l!("iq ()ll[l[l ! IHI l< l.[\l( NS Jne (l AN .

I'J R, i I
/\\HRAM ROAD,

ASSAN CiV h, /unu Y
MIVRRA BUTEDING.

, VLEUTARY, GUWATLATY = 7010087,
“ '
A .
No:!mgb)//uo'w‘ E-ASMIGH/ 397 | Dated:).04-2003, o
) | @m-m gV R :
," tll i I| ' ; ! |
Tne fu!luwmg bansle /posling in lhe cadie of JTG{C) prcbunll,/ wotking in the
pnqtnl sifla trom tha strength of KSNI . Assam Civil /onaA, Guwahati m«} made in
’ tlu.»mkiu.ﬂ uf Mhnlc SCivice \/vhln il’:‘m‘l(‘uiau uu,u ': | L ' Y
.HII\ i Name ot the Oticial | Presently workmg al | Now Plnre otl Hamarks
it posing L
T Md.! Newauddint PCSD.Sichar | CSD. l Against
1] La alar J“‘(‘.\, : \ | Dibrigarh Poxisting
D . A ; - | VaCAncy
2} Ishii Hamotian DastOo the  CPMG.] CED 11, Jortat ! dlo f
e JJOC)y, | Guwaiiadi. ] . b o
5 : Shi Dilip Kum:u] PCSD Shillong.” ; CSD-I, ' ~cfo- .
_ 111 Bulo JTO(T) Sl 1 Guwalbadi | o
Shri Tapan K. Hmah' PCSD.Guwahati | 1 CSD. Tezpur 1 ~do- ,
o), ] o {
Shrio r\fl(ll\nw:u‘{ l“’(f.TSD,.lr.‘-m:\l Cesp Ay, Fodo o
HUbdel JTO{C) ; ‘ : Cuwalaii : f
Qhrli ﬂlmh Kr Mml:al PCSD Guwahati. I (‘ Q- \/ Fodo-
" Ca . G'(i Y21
tﬁve haineeriAdin) | R
Ofc the Cllef Engincci(C), ! : '
BSNL.Assam Civil Lone, | o - '
Guwehati. 1 '
Copy io! i ‘
1\ Tha ("DM(\ Acam Circla f-.Lw'Ahatl
2) The SE(C). Fousiar Civil \/nuu,!nuuxcum . -
-3 11)'1'119 Fxecniive Fnaineer(() PN Gnwahati/Shillong v
<0-0) The ALC)PCOHD SilcharnGhillong/Guwahativorhal, ‘

10

) The Oricial Concerned. -

B DI S

Execulive tnﬂlem(/\(mm
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)
Lo The Clinet Engine ey,
BSNL., Aesam Zone,
Ul s Guwadhat,
2, The ¢ hmfl.nunou“)
Dvlmnmem of Posts
Sk Zone.
Bangalore-260009
2 4
37 The Chief Posimaster General,
. ssam Circle,
Ciwahati-781 001 .
A, :
. ' y

Dated at Jorhat | the 01-05.2003.

’

('ﬂ].."()nglx Proper Channed)

a Sub:-Fixation of I* Ay Seade and SDA. , %

Sir, T
With due respect referring to Ih° ‘subject mantionad above Twonld Jike (o 4y bwlm” yois e

foliowing facts for favour of vour king consideration,

That Sir, [way wppointed us JEC under the Departinent of Telecommunication in Assaw Cirels
' vide Qrder No 161‘)8/ FCCAI2T2E did 25-09-92. Since then Lam working under DOP on De putition
Upto 4 (tom Fyenrs  had been getlme I)cpuluhou Allowances. Tat the Deputation Allowance has beey
stopped since December, 1996, Ouce | had been trausterred to Join in TELECOM CIVIL SUB-DIVISIUN,
Phh.gh'll vide CE fetter no. 1{8004/CE-NEZ/GH/344, dtd. 19-03-1999 ynd accordingly I had applied for
releasing. But DOP was unable to release me without any reliever.

: That Sir, as per the Ottice Order no. 1(140)2001/CE-ASM/1439, did 22-11-2001 circulated |
the Chiel Engineer®, Aszam Cirele the undersigned has been re-des signated as JTO(Civil) from JE &

- Subsequently as per the office order no EST/BSNL/L-7/8, dtd. 09-04-2002 the Pav Scale s
been Jixed af Rs. 6500-200-10,300 tor the TTC(e), subject (o the absorplion fo the BSNL. {f is nremioned the
| 1 optul for absorption to the BSNU and ay staff no. Assam/CEG/GR-CATEG3028. Tn this conuection the
\ Presidential Order has wlvabeen cuclosed for ready reference.

H ] At is mentionzd that my colteagues those who are working tnder BSNL as JTOw they are
| drawing their salary i the scale Ry.6300-200-10,500 w.e.f December, 2001 They have also bemy pid
| SDA, Bonus wul drawn their BSNL. Arvears w. e £ October, 2000 to Novernber 72001
Bui till date the ws dvms.md has not been gr: mic d with ﬂw BSNL arv e, bonu: U e s I
Sente by the anihority concorn, n ity rogird requesi iave been made from iime ana g Ve Iy 1
daied 29-G7-2002 addressed to U1 (4 copy encloged herewith).
Solerventdy e &,u.ui vour ionowr to £k oy Pay Scale on pointely s s s whone with SH
mrreieas at the cwrliest, Sothar Daemn not toose tinaney: slh, than my BENL colleagies
Fam sorry fo infoon yOH Hml i 1o action m this regard to mmr e all iy grievances bus been
ahn within a justified period, the wders signed biave no other option but o take the help of the Court of
L(m 5o please «ave me fiow this great financial loss. This is for your kind information and HECONNALY
. action. _ !
ol Thanking von Sir,

Yours faithtully.

BPNCE g
(ML, ANOWAR HUSSAIN)
) Junior Engirieer:,
Postal <2ivil Sub-Division. Jorhat.

i ,:‘3" C f”rl ngineer I“‘ Asssunt Zone, Jiuw nhdll [m ndornmtion please.
| g gt Lot Wit . } Trgeat.v; HOSESL Yy o, Manvalor ~e GRUOR O s L o RETRN
- 3 Me ucf gcmcbry Al !L}« Guwa‘mu for |'n GHialon o %CCCL::U sleps P"ui»be e
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) ¥, RREIDEA JUFSTOUEA 1w RBTIEIR
| ASBOCLAXION B
PELBCOM CEVIL WING
CENTKAL BODY

. ( Recognised by D.GIP&ET) vi;dc tetter No. 15-2, 8U-SR dt 3-7-80. Apan _
Vo " Recognised under CCS(RSA) Rules 1993 vide letter No. 13-1-85-SR(Vol.V) dt.
S 1-12-95 Depaniment of Telecommu nications, Govt of Indial

< (Central Head Quarter:)
: GROUND FLOOR,TELEPHONE EXCHANGE, POLLACHI-642001, TAMILNADU.

4 A
) [

Web Sirte:'Qt;g;/[gijca:t;‘ippd.gg n. 'M'i:f:'i;{zf{i'l_:—[{;r"al_fcl((g)crgdjffi_gail.com
ner &2 /01 gee [ty :/u’:k_i_/,_(-}_f_’{[g_/,(_{_;__W_._‘W“_mm:ﬂ({;ﬁ JG Gt
(HTo. L ()10

4k 8 !

LTI . . . )
?‘Pr# - Shri SHANTANU CHOUDHURY Shri.M.GUNASEKIARAN ‘Shri. RRAVI

Loge 1" President General Secretary Treasurer

| § . PBi03842:230516(0) Ph: 04259-220250(0)  Ph: 0422-2432203(0)

ﬁ 81 . i03842-267466(R) | 0422-2629200(R) \

| The Chief Post Master General I'he Chief Post Master General
s Assam Postal Circle " N.E.Postal Circle -

'\ Mehgdoot Bhawan Shillong-793003

Guwahati-781001. |
X i @)0
The ChiefEnginner(Civil): The Chief Engineer(Civil)
BSNL, Assam Circle % T3SNL. N.E.circle
Guwahati-781007 . | Shillong-793001

@)To

1

{5)To ’ ' (6) To
" The Chief Engineer(Civil) . The Superintending Engineer(Civil)

Jf| " |DepartmentofPost Postal Civil Circle
Bl g ' Bangalore. | Yogayog Bhawan
' : : ‘ 36, C.R. Avenue

K olkata-700012.

. , : |
3% ' i+ l . . i, i . » . - . .

S t Sub: Repatriation of Junior Engineers now re-designated as Junior Telecom
% Officer from DOP to BSNL. '

Ll
M (. - ¢
20 TS
¥ f;i .+ Respected Sir, .
Ly Lo, Y ¥ _ .
b X i“ o Y The above matter is best known to You. Needless to
I T qm‘ explain ﬁ{mher._The Junior Engineers working under the Postal Wing are  /
G S . ,; ;
i g‘;“(_ja ‘ '
a1 N . .
- '., I! ! ‘.l 1 vﬂ 1 i i I ' \‘ ]
N KD ! 4 i
oy B TN O
SN NREE? (10 B ‘* ‘%"3: \
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Y

K r;i J(T - : ° : : : y
o, 0 ® facing unaccountable humiliation without aoy |
87, - of administrative neghpence & due to red tapisn of bureaugracy. ftis very
s A nfortunate to state that inspite of clear cut directives & standing orders

ault of thetr own, onaccount

pertaining to deputation, the same is bluntly & intentionally being

i 1

e 3“ " overlooked f)y the concerned authoritics.

t
I
is- best vl'(n(;)wn for the strict adhercnce & following of rules pertaining to
welfare'of Sta¥fs & Establishment . But unfortunately here it draws blank.
L a o
\'* b o \.ﬂi%’ We most regretfully mention that inspite of “issuing of

Ly

L L .. A .
,sever‘éliorders pertaining to repatriation it is not been honoured by the postal
NS S \ e » ,
authomtj'. In the recent past another order related to repatriation was issued !
by the Chief Enginner(civil), Guwahati but it scems (o fall in deaf ears of

Postal authority.

. L | | ;
‘ \il ( v W‘arclacqu‘ui:incd with the fact that the Postal Authority

, _ . %
It is very unfortunate, that the Junior ngineers deputed 10

the Postal wing are deprived of their legitimate claims.No sincere efforts are
 being made by the concerned authorities so far 10 look in o the mater. This
'\ is a distinctive example of forcetul violation of standing norms & orders -
* who are supposed to be known as best protector of the same.

| " )

[~}

I A \ S .

’ i‘t tsgalso; car,n[t' that the process of repatriation of Junior [:ngmeérs workimg,
. . ‘ (3] \ ) . . .

i all othier circles except Assam & N.E circle had been completed long

[ a ) p [ p &

b oback. & . . : . -

; 4

; b R Our Association has taken a serious view on this matter &
requesting you to initiate imn'led'iaté: necessary action to repatriate all the
Junior Enginéers working under Postal wing, :

o | |
' In view of this, We are in the opinion that a amicable & a
judicious decision will be taken by the Postal.authority as well as concerned

Chief Engineer (Civil) of Assam & N.E. circle to get the officials

M i repatriated.
R . '
SRRy : :
) 2 ) . - .o . : .
Lo TR {f the process of repatriation is not completed by 31-07-03
S 5?7! B _Wc.will be Icfl with no other alternative but 1o take the shelter of Law for
. :45.1_3_ " redressal. \i g |
T i :
; i :i : —
R /
RN |
R i
}' ,I '
Tl
+ Hi
I
g0
e 1 ‘Jl I8
|
I B
Y
- - oty - - ey
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SR (A GOVT. OF INDIA ENTERPRISE)
| ' ) OFFICE OF THE CHIEF NGIME-F I
‘ j ASSAM CIVIL ZONE: GUWA AT

v
1t
bt
)

AN e

. Nl 150)2093/(:1_-:-/\31\4/(;1 I (( : o

To, “i“ |

The Sppcrinlglain;; Engincert)

Postal Civil Circle
Yogayog Bhawan,”

" 36,CR Avenue

-7 Kolkata-700012

7 1 . '
© 1« Subi- Rep, Repatriation ol Junior In
' i DOP o BSNL,.

~ 7 T ‘:i'

LINCCIS now re-desipnated

| e [ ’ \ /
Ref:« This office letter No, I( l5())/2(K)3/(T!3-ASMI\(‘}I/J*M

- . \
' !‘ ‘ b A

. e , N\
Kindly réfer to the above subject under refercace. 1an
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